The Tripura Tribal Areas Autonomous District
Council Members’ Hostel (Occupation and Use)
Rules, 1989,
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TRIPURA TRIBAIL AREAD AUTONOMOUS DISTRICT COUNCIZ SECRETARIAT
EAST PRLACT COMPLUML AEIRTALA

No.¥.9(21)/Secy/TTALDC/8S

Dated, Agsrtala;. fHe 8th Nov, 1989,

NOCTIFICATIONRN 5

¥hereas it is fecessary to lay down certain rules regarding ocouw
Pation and'use of the Autonomous Hetriet Counecil Members ! Hostel antl for

matters connecteod therewith andg incidental thercto 3

Ze MOw ZREREFCRE, the Chairman, TTLZDC hereby makes the folleowing
rules to reculate the Cceounation and use of the Autonomous District Councii

Members ! Postel, ramely :-

Short titie 1 (i}se Theze rules may be called the "Tripura Tribal Areas
and commence~

Mavorome s Digirict Covrneil Membersg! Hestel (Occupa-
ment,

tion and Lze) Rules, 79@s,

(ii}. They shall come inte force at once,

2, in these rvles, unless the context otherwige requires,

(a). "Crairman® means the Chairman of the TTAzZNC;

(b). "Hostel® means the premises Ffor the purpose of
accommodation of the Members of the District
Council, Tripura:

(c)s “Member" means the Member of the TTALDC;

(d}. "Secretary™ mcans the Secraetery to the District
Couneis;

(e)e "Family" me2ng tho husband, cr the wife as the case

nay be, hiz dependent children and parents;

Contrel, 3. he management inclvding aliotment Of seats cther
than Member in the Hostel shall be under the Adminig-
trative conerol of the Secretary,

Allctment of <y The businegs advisory Committee of the District

Seats to Mem- Ca ;

Cecuncil shall allot a seat to each Member in the

bers, o
Hustei. & I'mber ie not permitted to interchange

big seat s alloted withouwt the consent of the

8]

Business Ad-isory Committee. No person shall be a1i-
oted any sect whish is a¥Xready been alloted +o a Membor
Yrovided that if the sert, alloted to a Member,
is vacent, his fapily can be accommodated asaingt guch
vaernt seoth
f?%%?g
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Agcommodation
for guests and

others,

nate of
scat rent,

Period of
mmedatinn,

acobi—

5.

7.

W
Provided further that the family cf a Member
shall not be accommodated in the rooms of the Members™

during the Session of the District Councii, 7
¢

Agosmmodation to personsg cther than the Mexbers and
als femily such as guests of the Members, Cfficers
of the Central or Stote fRovi. and Statutory Corpora-
ns mey also be crovided on reguisition rocaint
frem them three davs in advance, Thae reguisition

for such cezommodation shall be submitted in Form
anpended to the Echedule to thene rules, to the

“acretnry who on the basis of priorvity of receipt

-
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t recuisition and subject to availability of

. T.

in €. Eostel may prcvide accommodation to

M

Fo
BBay

i}

caclt 2oxgons.,

Previded th t such persons toe whom accommodh-
Ticn heve heen provided +ill be liable to vacete the
serts 1f v recuisziiion fronm any lMember or Members
for accommcdeation of his family is received,

5

Ihe se . roint in the ¥rstcel shall be as follows -

73

” -

Vor the the Membor of ilembors of the family of =& _
: i

PBowibor =k.2/~ per seat per day,

Former Mem ers =Rs.2/~ per seat per day.

Cuiggts of he Member =m.&#v Per seat per day.

Ferson ovr officer on official duty =Rs.7/- per
sort ver daya.

For other rersonsfcor private sSuvposss =Rs. 10/-

por serl 2er day.

The rote of charce for otcupation of a seat in the
Lostel for a oeriod of 12 hours and less -will be half
of the rote yiven in sube-rule (1) above and will be

reckened $¥0Om the time of occupation.

Previded thet full charces are to be paid as o5
indiczted in sub-rvle (1), if & seat is occupied bat-
weeint B p.me and 5 al.m. <

The rocommodrtion orcinarily be provided to a person
sthexr thar Mew™ ers £ov th  day for which the regui-
gition iv nade but ot exceeding three days at a time,
The Sec.retary may, however, in special circrmstances,

extend fhie deriod if aceomerdation ig availoble on

payment of swuat ront at devble the rote indicated
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Visitors'
Register.

Regtricti-n
regarding usge
cf Hostel.

Messing
arrangemoent,

9.

Regervetion of accoumodaticon in the Hostel in ros-
pect of the person cther than Member whe fails to
ocouypy it @ the due dite shall be Jeemed o have
been conacelled »nmd subjoct 'to these rules the scat
for accommedstion may be allcted t6 others on the

bagis of pricrity,

a4 visitors' Registe: shall be kepi in the custody
of the Cex. toker of the Hostel. The Members or any
cther person alloted sccommedaticn in the Hostel
shall enter in the RegisZer his name, the date and
hour of his arrivel and departure and the amount
paid and every such person shall pay his full dues

before his departure to the Care taker of the Hostel,

10{1)ero ome ex-e .t the 2erscn and persons to whom a seat

be nllowed to steoy in the Hostel.

(2).Hc vne sholl be allowed to use the Dinning Hall or

12,

Iruange in the Hestel as living room. Hestel shall
not be usct for holding party offices by any cne to
wh- 2 nacomodation has been given:

Provided that the Lounge and the Dinning Hall
of thos Hostel may be used for the surpese of any mee-
ting ox for the purpese of holding any Lunch or Dinner

by any nerson or authority with the pricr epproval of

E

ot

he BSecretary and on payment of such rent as may be

fixud by him,

Bed tea, breckfast, lunch, afternoon tea and dinner
snall b served to the Members or other persons to
whon accommadation has been provided in the Hnstel
from the Hestel Mess, The Hostel Mess shall be. run
under the immediate control of the Care taker and
overall cinirel of the Secrotary. The Secretary, may,

gorara

Jout

or special crders from time to time fim the

price oo
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breakfast, lunch, afterncon tea
anl dinner. Ho cooking ghall ke ailowed in the room

cr in the verandah cr in the bath room of the Hostel.

The teleph-ne in the Hostcl may be used free of

c
charce for local calls ~nlv. In no circumstance, the
m

teloniione c¢hall be ngsed for Tron k Call or Phonogram

DUTDTICS .

Contd. .a
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Previded that the

%

che telenhne for Trunk Czll on payment.

Instructisng 13. Instructinns contained in Annexure "aA%¥ snd Annexure
for the occu~ ) c e .

. BT ¢f the Schedule appendad to thuse rules should
pants ¢of the
Hostel. be followed strictly. The Sccretary may display the

instrveticons in each room of the Hostel.

SCTHIDL LI
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{Form € snplication £o1 0 Llotment of acesmmed-tion in the
it

nostel for ADC Vopkore

Ta,
Thio Scoretary

te the District Council,
TTrLDC, Ageiialna

Sirx,

.

You awre recucested bto ellot
for ADC Membere' for ue on and

tly etay in the Hustel

Privote purpose.

H

ig in connection with the

accommedstlon An ¢ sceet in the Hootel

official duty/

I shzll abidc by the ruleg and instructicns of the Hostol,

{For ueo in the office

1. Date znd time of ruoceint of
2. Porticwices of accoumnodetion

Js Data from which ' . agocummodnt

Ycurs faithfully,

Signnturge of the applicant.

.
T )
ras Do

4. Datc of cancellation,if any, of the alle

The ceccupants of the Hosteol may strictly adhere o

instructions -

o the

remenvod.
anta

Digtrict Council)

Signotvure of the Seeorctary +o the
Ristriet Covncil,

2

Contd. ve

- the following

Membors may, howvever, use
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{a)

(b)

An occrpant snould not fix anythin¢ in the room or should

&

not do anythinc which may cauge damase to the rooms or the

+

goodwill 0f the Yostel,

i

~ Member <hovid not do anything by vhich it may cadse dig-

tvrbance or anvoyetice to other Jcoupints,

Fitting, fixture, fvrniture or articles Feot in a

room

skould not b2 dnmuc..? or destroyed or shifted to any other

YOOI,

“riticles or things given to the hembers for thelr wss she

ould not be used by ¢any other PErIC.

Before Xe-wing tho rom or the Zostel, the keys shovld be

handed ov-r to *h: Yrte taber oF the Hostcol,

Before leaving the ztel, an cocunant should el

ar off

his all dums ~nd dopcsit +he amount with the Crre takor.

Cookine ir not -ermiseable in the Hostel premiges
Fo inflamable gcods sheouid be kept in the Eostoel

Reeping of any food gtafl in thoe Almiroh of thl

strictly prohibited.

Y -
H

n¢ mogtel, the followi

i+
£

for smocth funeticonin:

v

‘instrictions may be followed i-

{a)

()

{c}

(d}

The Linen chorld be cic~ned and wvashoed aftoyr over

davs Usc,

-

TOCms .

oor: ig

g

The Former Members f the BDC elengwith their frmily may

be oreov.dod accrmmodrticn in tha aestel,

FC osunch and dicner wiil be sorved in tho Foestol

<2 perre ond 17 Dams respoctively., Order for lunch

mret b v lazed wvith the Care teokor by € a.m. ~nd

regoeotivelss,

Cnc roonm nev be kopt resorved for svecial guests

deolarcd By ADC,

“ hmember shovid not oep nore than twe guests at

the Momber concorncd,
f i R T
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Copy to

7.
a8,
9.
10.
11
12,
13.

14,
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The

The

Welfare Deptt., ig

The

{ 6 )

By order of the Chairman,

==
/
(%.X, Chakraborty), é?t}
Secretary to the District Céunecil, 7
TTLHDC .

Speciil Zecretary to the oovernor, Tripura.

Secreteyy te the Govt, of Tripura, Tribal
xtala,

wrector of Jelfare for Sch. Tribes, Govt,

of Tripura, . gartalir.

r’]h(-.
iLgar
The

Stencegrapher oo the Chalrmen, TTAZLC,
tala.

Principel Frivate Secrstery to the

Chief Executive Mcmber, TTLLDC, Agartala.

The

Ph/Stenogrephers to ths all Executive

Members, TTRsDC, Agartala,

231

The
The

The

Members of the District Council.

Chief Exacitive Officer, TTALDC, Agartala,
Principal Officers, TTN.DC, Agartala,
Executive Officers, TILADZ, Agartala.
Supdt. Enginecr, TTLLIC, hgartalo.

Executive Eagincoer, West “ivision, TT.LLDC, &

0"
W
[
t
v
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.

accounts Officeor, TT.LLOT,Lgartala,
Care~Taker, Eostel for ADC Members shgartzle.

Director, Printiag &nd St~tionary Dgptt., Govt, of

Tripura with a rocuest to zrronge publication in the next
issue of Tripura Gemeitie, Fifty sparae copies of the Motie
fication aftzr it~ publinolion in Tvipuraz Gazette may ple-
asc be sent to this office.
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Jecretary 0 the Jistrict Ccunc1I
TTLEDC, -
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